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Heard | earned counsel for the parties.

It has been stated that executi on case has been filed for delivery of
possession. The executing court is directed to see that delivery of possession is
effected by 5th March, 2008, and if necessary, on deputation of police force, which
shal | be deputed w thin one week fromthe date of receipt of requisition of police
force. In case any other person-other than the tenant is found in possession of the
prem ses in question, he shall al so be di spossessed by the person effecting delivery of
possessi on.

The contenpt petition is, accordingly, disposed of.




